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1IN THE HIGH COURT OF
JUDICATURE AT MADRAS
(Testamentary and Intestate Jurisdiction)
OF No. 13 of 2026
P R. Gurgndhra Babu.
.. Applicant/Petitioner
Vs
1.Malini
2 Prasad,
2Anand.
4. Amala
5.Ram Babu.
B.3oundarya valli,
... Respondents/Respondents
Ta
Ram Babu, son of Kamala
Mo, 47-0-4, Co-operative Colony,
Wishakapatnam-530016
Please iake nolice thal the above
named applicantipetitioner  filed  an
onginal pettion in OGP MNo13 of 2026 an
the file of Hon'ble High Court of Madras
against you the Sth respondent in the
dbove Oniginal Petition and the Hon'ble
Courtis directed you to appear before the
Hon'ble  High Courl of Madras  on
23.11.2026 at 1000 am either in parson
or through a pleader failng which the
matter will be decided in your absence.
G. Vetrivelrajan,
S.Ramachandran,
Counsel for Applicant

TATA CAPITAL HOUSING FINANCE LIMITED

Regd. Office: 11th Floor, Tower A, Peninsula Business Pam Ganpatrao
Kadam Marg, Lower Parel Mumkbai - 400013, CIN

US7190MH 2008 PLC187552, Contact No. (0224 51827414, [022;6132?3?5

7 POSSESSION NOTICE {FOR IMMOVAELE PROPERTY} 4
[As per Rule B[1) of the Security Interest Enforcement Rules, 2002) e
v"hereas tha andersigned being the Aathorizad Officer of the TATA Capila Fousing Financa Limited..
dndear the Secarilizalion and Faoonslidzlion of Financia Assals and Enforcament of Secarity Interast
Azl 2002 and in exarcise of powers conferad andar section 1312) read with a2 3 of tha Sacaiily
Interest [Enforcameanty Rues. 2002 issuad a demand nolice daled as baow <aing upon the
Borowars o repay the amodnt mantionad in the notice within 50 days from the datz of the said nofice.
T ocae na ng T3 ed 1 enay 10 avoal 10108 & Netely gven 10 19 Dovawen. 4 e tta & and e
2J0 ¢ genera. el e avdesgred nas e Possesson of tve srooety descooed meren Deow
exa g of aowes cofeed on n ~ unde sectan 1514 of e sa dActead winue boftwe sad Rues.
The horrower. in parficdar. and the pabic in genara. are hereby cadionad nol 1o dea with the
proparty and any dea ings wilh tha propady wi be sabjecilo the charge of the TATA Capila Fausing
Finanze Limited. for an amounl referrad 1o baow aong with inl2resl thereon and pena inlarest

chaiges. cosls ez, fram date of demand notice.
The hairowar’s allantion is inviled 1o provisions of sab-saction (8 of Section 13 of the Aol in respact
of time avaiab 2. b radeam lhe secaed assals.

8| Loan Narne of Obligor(shLegal Amount & Date of Date of
Mo | Account No.| HeirjsiLegal Representative (s} Demand Notice P i
1. | TCHHLOB 1. Mr. UDDARAJU A5 on 19-12-2025 an amount of|  22nd
310001001 | TIRUMALA SAI KRISHNAM | gy, 28,77 2445 (Rupees Twenty | October,
£9654 & RAJU as Borower and Eighl Lakh Sawvanty Saven 2026,
TCHINO4E | 2. Mrs. UDDARAJUTULAST | Thausand Twa b andied and
200010018 [Co-Borrower) Farly Fodr Onyiand Demand
£681. nalice dated. 19-12-2025.

Description of the Property, Schedule - A- Wast Godavan District, Narsapuram, within the lim-
its of Marsapuram sub reqistrar office, N Mandal, & Municipal arga, 24th
ward, Rustambada village taluka R.5. Mo 5722, having D.Ne. 17-1-13, an extent of 472 5q yards
of site situated., standing on the name of Mis. Uddaraju Tulasi vide Settlemant Daed Ne 8230
2022, East: site bakngs to Maddukuri Sundara Rac: Seuth: site bakngs to Ambaumannary
Tempk and Municipal read; West: site belengs to P Rama Mchana Rac and Munizipal Read;
Maorth: site bekengs to Kappala Balaiaju; Within the abeve boundaries an extent of 472 sq.vards
in that undivided, unspecified jeint ight of 22.5 s yards with all easement rights. Schedule - B:-
In the above A schedule site on the scutharn site Bleck by cbtaining the plan frem Narsapuram
Munizigal comporation vide BLA NG 312015 G1 and B.RS 2119:NRM 274451 plan the apartmeant
was constructad en the name of "MEN Imparial Towais Agartmeant” in that 3rd floor assesemant
We. 1977015483, DNe.17-1-105TF Ne 434, Flat consisting of 1344 sq.1t akeng with commen area
with 2 bad reem flat situated within the fellewing beundaries. East commen corider and stair-
case, lit; South: cpen to sky, West: cpen to sky, Merth: corider, Within the abeve boundaries,
Flat MNo.44, 104 s ftin M & N Imperial towars, with commen area, car parking and electricity
fittings, with all easement rights in way, water, staps and lift and in all utilities akeng with the cthar

<o ownas of the ing flats.
TCHHLO94500 | 1. Mr. KATIKALA | As on 10-07-2028 an amount
3. | 0100288665 | PRUDVEE RAJU as | of Rs, 603,533/ [Rupaes Six
& Borrower and 2. Mrs. | Lakh Thiee Thousand Five | 23rd October,
TCHIND345000| KATIKALA VIJAYA Hundred And Thirty Thras
100291912, | RAJU [Co-Borrower) Cnlyr and Demand notice
dated. 10-07-2026,

SCHEDULE OF PROPERTY. Kiishna District, Gudivada sub registry Nandivada Mandal,
Kudaiavalli village, R 5 No. 2734, of an extant of 95 s yards, site in RCC buikding with an wide
D.MNe.5-95., standing cn the name of Mi. Katikala Vijaya Raju vide Daed Mo 43317 2022 boundad
as follws: East: proparty of Gujjula Bhushanam: Seuth: Proparty of Katikala Prasad: West:
Fanchayathi icad; Nerth: Picparty of Katikala Srinivasa Rac:

Place: ANDHRA PRADESH
Date: 26.10.2026

S4df- Autherised Officer
For Tata Capital Housing Finance Limited

TATA CAPITAL LIMITED

Registered Address : Tower A, 11th Floor, Peninsula Business Park,
Ganpatrao Kadam Marg, Lower Parel, Mumbai- 400013
POSSESSION NOTICE
{As per Appendix IV read with rule 8{1) of the Security Interest
Enforcement Rules, 2002}
1. Wa, Tata Capital Limited (hereinafter refamed to as "TCL - Tiansfaree) threugh Tata Capital
Finanzial Services Ltd [herginafter refarmed to ag TCOFSL - Transfercr vide Oideis dated
24th MWovembar 2023 passed by Naticnal Company Law Tribunal, Mumbai vide scheme cof
anangament agread betwaan Tata Capital Financial Sarvices Limitad [ TCFEL") as Tiansfemrs
and Tata Capital Limited ["TCL") as Transfaree underi the provisions of Secticns 230 to 232 v
Bacticn 95 and cthar applicable provisicns of the Companies Act, 2013 ['said Schame™) having
cur registared office at 11th Fleer, Towar A, Peninsula Business Park, Ganpatrac Kadam Marg,
Lowar Parel, Mumbai 43 913 de haraby sene upen you the follwing notice u’s. 13147 of the
Sacuritizaticn and Recenstruction of Financial Assets and Enfercemant of Sacurity Intarast Act,
2002 [haiginaftar efared to as the Acti”
Whereas, the undarsiqnad being the Authorized Officer of the Tata Capital Limited., undar the
Sacuritizaticn and Recenstruction of Financial Assets and Enfercemant of Sacurity Intarast Act,
2002 (54 of 20021 and in exarcise of powars conferred under secticn 13012 read with wle 3 of
the Security Interast [Enfercement; Rules, 222, issued a Demand Motice dated 1:-18-2024, and
alse publishad in 2 naws papars Viay Kranti + Business Standard dated 18-18-2025, as the
bercwar has not accaptad the notices issuad, and alee affixed in the residence of the bomowar
o0 berrowars and quaianters calling upen the 1) Mis. MAVEEN TENT HOUSE rapresentad by its
Froprigter M. 5 MNaveen, H Ne  3-53 Haveli Ghanpur, Landmark -Hyderabad,
Medak, Telangana,Fin Code — 512113 27 Mr Sclanki Navean, Sic. Sclanki Ramash, H No- 3-53
Haveli Ghanpur, Landmark -Hyderabad, Madak, Telangana, Fin Code - 522113 33 Mr Sclanki
Mavaan, Sic. Sclanki Ramesh, Mis. NAVEEN TENT HOUSE, H No 3-53 Haveli Ghanpur,
Landmark -Hydarabad, Medak Telangana,Pin Coda - 50211341 Mr Solanki Yerusha, Wee Sclanki
Maveen, H-MNo-3-53 Haveli Ghanpur, Landmark -Hydeiabad, Medak, TelanganaFin Cede -
512113 benowar & co-benowarGuarantors, to epay the ameunt menticned in the netice baing
Rs. 31,7.880:- [Rupees Thity-Cne Lakh Seventy Thousand Eight Hundred Ekhty Cnbkyias cn
15<18-2025 in Lean Mo, TCFLADB4TOODD13300623. akeng with  interest, future inftarest,
charges, costs ato. within 53 days from the date of receipt the said notice.
2. The bericwar, having failed to repay the amcunt, netice is hereby given to the borrcwer, in
particular and the putlic, in genaral, that the undersignad has taken possassion of the poparty
dascibed haiain bekew in exarcise of powears confaried en him under sub secticn (41 of Baction
13 ofthe Act read with rule 8 of the Security Interest Enfercemant Rules 2302, enthis the 24 day
of October 2026,
3. The bericwar, in particular, and the putlic, in ganaral, are hareby cauticned net to dealwith the
picparty and any dealings with the prepaty will be subject o the charge of the Tata Capital
Limited, for an ameunt Rs. 32,59 4175 (Rupees Thiny twe lakh Fifty Mine thousand Four
Hundred and Seventeen Only) as on 12-10-2028 in Loan Mo, TCFLADB4TOOD013300623,
aleng with future interast, charges, costs et thareen till the date of paymeant.
|The borcwars attantion is invited to provisions of sub saction (8 of Section 13 of the Act, in
respact of time available to redeam the Secured Assats|

TATA

SCHEDULE OF THE PROPERTY
House bearing Me. 3-53 with 4355 SFT. plinth area together with land admeasuring 280,77
Sq.yds situatad atAurangabad village and Gramapanchayath, Medak district and bounded as:-
NORTH: E&B main read, SOUTH: Dpean land cf Ramkista Goud, EAST House of cthais, WEST:
DCpan place of Kumai,
Place: Medak
Date: 24.10.2026

Sd- (Autherised Officer

Tata Capital Limited
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PUBLIC ANNOUNCEMENT
(Requlaticn 14 of the Insclvency and Bankruptcy Beard of India
(voluntary Liguidation Process) Reqgulations. 27
FOR THE ATTENTION OF THE STAKEHCOLDERS OF
EFFECTIV Al INDIA PRVATE LIMITED

MName of
1. Corporate Person EFFECTIV Al INDIA PRIVATE LIMITED

Drate of Incorporation

2| "of Corporate Person | 21 JUly 2021
Authority under which
Corporate Persen is . )
3 incorporated § Reqistrar of Companies. Hyderabad
reqistered

Corporate [dentity

BKY INDUSTRIES LIMITED
CIN: LOS005AP1993PLCD15304
Regd. Office:"Bommidala Houss",

D.No:5-87-1504, Lakshmipuram Main Road,

GUNTUR-522007. Andhra Pradesh, ndia.

E-mail: bkvind@bommidala.co.in
Website: bkvindustries.in

NOTICE
Notice is hereby given pursuant to
Regulation 28{1) and 47 {1] of the SEBI
{LODR) Requlations, 2015 that a meeting
ne: 32026-27 of the Board of Directors of
the Company will be held on Thursday
ihe 12th November 2026 at 03.30 PM. at
the Registered Office of the Company to

4. | Number of Corporate | U72900TG2021PTC15534¢ approve and taken on record Unaudited
Parson Financial Results for the Cluarter and
,}\S?dre;ss g_f the ] half year ended 30th September 2026.
registered office and | 4 oo 40 i For BKY INGUSTR ES LIMITED

.| prncipalotice | 0 0 081, Teangans Ind GUNTUR ~ Sd"B. Vit Vishnu

{if any} of corporate : : : ompany Secretary &
| orson 24102026 “compliance Officer
Liquidation

6. | commencement date
of corporate perscn

23 October 2026

MName: Mr. Joby Chacke

Address: Mo 120, 3" Cross. 37 Main. Pride Valley

Wiew Layout. Jigani Hobli. Bengaluru - 560105

Email: jobykoig@gmail.com

Ph: +81 95633 (8656

Reqistration No. IBBIIPA-GH/IP-PO 3722181912300

MName. address. email
address. telephone

7. number and the

reqistraticn number
of the Liguidator

Last date for
B submissicn of claims 23 November 2026

MNetice is hereby given that Mfs. Effectiv Al India Private Limited has commenced
voluntary liguidation on 23 October 2026

The stakeholders of Mis. Effectiv Al India Private Limited are hereby called upon to
submit a proof of their claims. on or before 23 November 2026te the liguidater at the
address menticned againstitem 7.

The financial crediters shall submit their proof of claims by electrenic means cnly. All
other stakeholders may submit the proof of claims in persen. by post or by electronic
means.

Submission of false or misleading procfsof claimshall attract penalties.
Date: 26.10.2026
Place: Bengaluru

Joby Chacko
Liguidator

Reg No. IBBI/IPA-GHAP-P1372/2018-19412300

b recok RBL BANK LTD.

apse va Lo REGISTERED OFFICE: 1st Lane, Shahupui, Kolhapur-4 16001
Possession Notice {For Inmovatle Property) Rule 8(1)

Whereas, the undersigned being the Authorized Cfficer of RBL BANK LTD. under the
Securitization anc Reconstruction of Financial Assets and Enforcement af Security
Interest Act 2002 ard in exercise of powers conferred under section 13 (12} read with
Rule 8 & 9 of the Security Interest [Enforcement) Rules 2002, issued a Demand Notice
datec 04th Mov, 2025 in respect of Loan A/c Mo, 609001129736, 609001129743 &
608001129750 calling upcn the borrawer/s Bharath Kumar C {Borrower), Suguna C
{Co-borrower} and Shankaramma B {Co-borrower] 10 repay the amount mentioned
in the natice being Rs. 68,34,602.21/- total outstanding amount due as an 04.11.2025
within 60 days from the date of receipt of the said notice.
Theg borrower having failad to repay the amount. ngtice is hereby given o the borrower
and the public ingeneral that the undersigned has taken the Symbelic Possession of
the praperty described herein below in exercise of powers corferred an him under
Section 134} of the said Act read with Rule @ of the said rules or this 23-10-2026
between 10.00 AMto 11.00 AM.
The barrower in particular and the public in general are hereby cautiored not to deal
with the property and any dealings with the property will be subject tathe charge of REL
BANK LTD for an abave-mentioned amaunt and interesitherean.

Descripticn of the Immovable Property:
The Fropery Comprises A Registerad/Bguitable Morgage Of Immovable Assets
Located In Chitteor District. Under Sri Balaji Registration District, Tirupati, Within
Srikalahasti Sub-District. Srikatahasti Municipality, Srikalahasti Town, Panagal Village
Accounts Survey No.229°2, Panagal, Bp Agraharam Project Street, 15th Ward In That
Heuse Site Constructed Acc Sheet House Old Door Mo, *5-599, After Door Ne. 15-855,
Aesessment No.A627 Pregently Door Mo 15-800, Assessment WNo. 1011008113
Boundaries As Follows:- East - Project Street. West - Site OFB. Sanakaramma, Narth
- Site Of Chengi Rukkamma. South - Site Of B, Sankaramma And Yacant Site Of T,
Kodandam. In Between Measuring:- East-West 160 Ft.. Or 4875 Mts.; North-Scouth
20 Ft, Or6.09 Mts.; Admeasuring 3200 Sg. Ft. Or 355.55 Sq. Yards Or 297.24 Sg. Mis.;
Of Site And That Site Constructed Ace Sheet House Admeasuring 360 Sg. F1. And That
House Affixed Docrs, Doorframes, Vastuvahachi, Electricity Service And That House
Al Fixtures And Fittings Therecn,

Your attention is invited o provisions of section 13(8) of SARFAESI Act for redemption of
secured assets i.e. property mentioned hereinbefore by fendering the aforerrentioned
outstanding dues togetherwith all costs, charges and expenses incurred by our bank.
REL Bank Ltd.
Mr. Samir Bhagat, Authorised Officer

Place : Srikalahasti
Cate ; 23-10-2026

Form Ko. ING-26
f{Pursuant fo rufe 30 the Companies
(Incorporafion) Rufes, 2014}
Belore the Hon'hle Regianal Direclor,
Sauth East Region, Ministry of Corparale
Aftairs, Hyderabad
In the matter of the Companies Act, 2013,
Section 1314y of Companies Act, 2013 and
Rule 30(6] [a) of the Companies
[Incarparation) Rules, 2014
AND
I the matier of Ayndhya Business Finance
Privale Limited, D.Mo.20-1-3772, Kambala
Tank, Ramachandrarap Peta, Rajahmundry,
East Godavari, Andhra Pradesh- 533101
... The Petitioner
Motice is hereby given to the General Pulic
that the company proposes 1o make
application o the Central Government under
seelion 13 ol she Companics Act, 2013
seeking confirmation of alleration af the
Memarandurn of Associatian of the Company
in terms of the special resalution passed at
the Arnpal General Weeting held on 16th
Gciober, 2026 to enable the company to
changs ts Registerad Office from "Stats of
Andhra Pradesh to"State of Telangana .
Any person whose interes: is likely to be
affected by the propased change of the
registered office of the company may deliver
either on the MCA-21 partal
{www.mea.gav.in] by liling investor
camplaint form or cause e be delivered ar
send by registered post of hissher ohjections
supparted by an affidavit stabing the nature of
his/her interest and grounds of oppositian to
the Regional Director at the address 3rd Flgar,
Gorporate Bhawan, Bandlaguda, Magole.
Tattiannaram Willage, Hayat Magar Mandal.
Ranga Reddy District. Hyderabad - 500068,
Telangana within fourteen days of the date of
publication of this natice with 2 copy to the
apglicant compary wilh a copy of the
applicant company at its registered office at
the address mentianed below
Registered Oflice:
0 Wo.20-1-37:2, Kambala Tank,
Ramachandraran Peta, Rajahrmundry:
East Godavari. Andhra Pradesh - 533101
For and on behalf of the Applicant
Ayodhya Business Finance Private
Limited
S
Mallamilli Madhusudhana Reddy
Managing Director
DIN: 10371711
Date: 24.10.2026
Place: Rajahmundry

ASK Investment Managers Limited

Birla Aurora, 16 Level, Office Floor 8,

Cr. Annie Basant Road, Worli, Murnbai - 400030,

CIN No.: US5993MH2004PLC147890

Tel. No.: +91-22-6652 0000, E-mail: cosac@askgroup.in
Wehsite: www.askfinancials.com

Office of the Company.

23" October, 2026.

Information on attending the EQGM and e-voting:

of reckening the guorum under section 103 of the Act.

atevoting@nsd|.com or call at 022 - 48867000.

ASK

PUBLIC NOTICE TO THE MEMBERS FOR THE 1°" EXTRA-ORDINARY GENERAL
MEETING OF ASK INVESTMENT MANAGERS LIMITED TO BE HELD THROUGH

VIDEO CONFERENCE {"VC"} / OTHER AUDIO VISUAL MEANS {"OAVM")

NOTICE is hereby given that the 1* Extra-Ordinary General Meeting (the “EOGM"} of the
Members of ASK Investment Managers Limited (the “Company™ for the financial year 2026-27 is
scheduled 10 be held on Thursday, 19" November, 2026 at 12:30 PM. (IST) through Video
Conferencing (“¥G"} / Other Audio Visual Means (“OAVM”) facility to transact the businesses, as
set forth inthe Notice of EOGM (the "EQGM Natice”). The ECGM is being convened in compliance
with all the applicable provisions of the Companies Act, 2013 (the “Act”} and the Rules made
thereunder, as amended from time t0 time, read with applicable circulars issued by the Ministry of
Corporate Affairs {*MCA Circulars™). The deemed venue of the EOGM shall be the Registered

In compliance with the applicable MCA Circulars, the Company will send the EOCGM Notice
only in electronic mode, in due course, to those Members whose e-mail addresses are registered
with the Company or the Registrar and Share Transfer Agent viz., MUFG Intime India Private
Limited (the “RTA") or their respective Depositories Participant{s) (the “DPs”} as on Friday,

The EQGM Motice will also be made available on the websites of the Company at
www.askfinancials.com and National Securities Depository Limited (the “NSDL") (agency for
praviding the Remote e-Voting facility) at www.evoting.nsdl.com.

Mermbers can attend the EQGM only through VC/OAVM facility. The instructions for attending
the EQOGM through VC/OAVM and manner of participation in the remote e-voting or casting vote
through e-voting system during the EQGM for the Members holding shares in demat mode and for
the Members who have not registered their email ID shall be provided in the Notes to the EQGM
Notice. The Members attending EQGM through VC/QAYM facility shall be counted far the purpose

The Company shall provide the facility to its members to exercise their right to vote on the
businesses as set forth in the EQOGM Notice by electronic means through remote e-voting or
e-voting at the EQGM. Members attending the EOGM, who have not cast their votes by remote
e-voting will be able to vote at the EOGM. Membars casting thair votes by remote e-voting may also
attend the EOGM but shall not be entitled to cast their votes again at the EQOGM. The manner of
remote e-voting or e-voting for casting the votes by all the members will be provided in the EQGM
Notice as well as in the email which would be sent to the members by NSDL. Please refer to the
e-voting manual for members available in the download section at http:/iwww.evoting.nsdl.com.

In case of any difficulty or queries in connection with attending the meeting through VC/0AYM
facility or casting votes through e-voting systems, members may refer the "Frequently Asked
Questions (FAQs) for shareholders and e-voting user manual for shareholders™ as stated in the
above link of NSDL or may contact Ms, Prajakta Pawle, Deputy Manager at the designated email id

Registration of email address / bank mandates with the Company /RTA /DP:

Investment
Managers

Members halding
shares in demat form

To register the email id, kindly contact
your respective Depository Participant

Place: Mumbai
Date: 26" Qctober, 2026

For ASK Investment Managers Limited

(ICSI1 Membership No. ACS 19182)

Sd/-
Poonam Tanwani
Company Secretary

TATA CAPITAL HOUSING FINANCE LIMITED g»J3, 1.1 []
Contact Address: 11th Floor, Tower A, Peninsula Business Park, Ganpat Rac NOT|CE
Katam Marg, Lower Parel, Mumbal 400 013 Contact No. (022} 66069383
Under Section 13 (2§ of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 [“Act”) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 [“Rules”).
Whareas the undersignad being the Authorised Cfficar of Tata Capital Housing Finance Limited [TCHF L) under the Act and
inexercise of powears conferred undear Sacticn 13 (12) read with Rule 3 ofthe Rules alieady issued detailed Demand Motize
dated belew under Saction 13(2) of the Aot calling upen the BerowersvCo-BonowansyGuaranteis) (all singularty cr
tegather refared to "Obligers wLagal Heirs ¥Lagal Rep ivais) listad hereundar, to pay the ameunt manticnad in the
raspactive Damand Netize, within 5 days from the date of the respactive Netice, as par details given bakw. Copies of the
said MNotizes are served by Reqistared Post A.D. and am available with the undersigned, and the said Cbligorisylegal
HeirsiiLagal Represantativas), may, if they sc dasie, collect the respactive copy from the undarsigned cn any werking
day during nermal cfice hours.
In wanadion wilh the abowe. halize is hareby given. once aain. 1o the said Obigor(silega beainsilega Reprseniativals) 1o pay
1o TERFL. wilhin 53 days from the date of the respactive holizas. the amount indizatad harein ba ow against their raspective names.
togethar with furthar inlerast as delai ad be ow fiom the respective dates mentioned baow in coumn @i 1 the date of payment and
Do reaisation. read with the oan sgreemeant and other docamenlsiwiitings. if any. axacatad by the said Ob kons). As secarity for dae
rapaymantoftha oan. the fo owing Secared Assalis) have baen modgaged to TSRFL by the said Ob konis) raspactivay.

w

TATA

St Name of Dbligorfsilegal [ Total Quistanding Dues Date of Dermand
No |  COMMACCOUMMNO. | il agal Represemativalsy| (RS} a5 on below dste Notice and
Mr Kali Krishna Ganesh Thota Rs. 16,581,200 Date of NPA
1 3421500 [Borrower) & [Fupaas Sixdaen Lakh Eighty Dna | 14-10-2026
Mrs Marri Miharika Thousand And Two b undred &
[Co borrowar) Onyias on 14-10-2026. 07-10-2026.

SCHEDULE OF IMMOVABLE PROPERTY.. All that the piace and parcel of Proparty Flat No. 302 in second floor, A-Block
"SR SAIAVENUEE with buitt up area of B30 5q.fttogethar with an unspecified jeint atent of 25.95 5q.wds., cut of totalextant
of 389.42 Bq.pds., in R.E.No.402:2, okl Door Ne.3-41, prasent Door No.25-33 situated at Gellapudi Village, Gellapudi Giam
Fanchayat area, Kishna Distict standing cn the name of Mr Thots Kali Krshna Ganash vide Registered Sale Dead
Me 4388:2015 and boundad as follows:- Flat Boundaries:- East: Open to Sky South: Cpento Sky West: Staircase, Liftt, conr
men cendicr Morth: Flat Ne. 304 Land boundaries:- East: Panchayat Bazaar Seuth: Panhayat Bazaar West: Froperty of
G.Durgamma Morth: Fanchayat Bazaar.

with further irterest. additional Interest at the rate as more particularly stated in respective Demand Matices dated
mentizned above. incidental expenzes. costs charges efe incurred till the date of payment andior realization. If the
said Obligans) shall fail t2 make paymert t2 TCHFL as aforesaid. then TOHFL shall proceed against the above
Secured Assatis)immovable Property fies) wnder Section 12id) of the said Act and the applicable Rules entirely at
the risk of the said Obligoris)iLegal Heiris)/Legal Represertativals) as to the costs and consequences.

The said Obligoris)/Legal HeirsyLegal Reprasentative(s) are prohibited under the said Act t2 transfer the aforesaid
Secured Assets)immavable Propertyiies). whether by way of sale. lease or otherwize without the prior written
conzent of TOHFL. Any person who contravenes o abets contravention of the provisions of the Act or Rules mads
thersunder shall be liable far imprizonment andiar penatty as provided under the Act.

Date: 26.10.2028
Place: VIJAYAWADA

Sdi- Authorised Officer
For Tata Capital Housing Finance Limited

CHOLAMANDALAM INVESTMENT
x, Chola AND FINANCE COMPANY LIMITED

Corporate office address:- Chola Crest.Super B, C54 & C55.4, Thiru Wi Ka
Industrial Estate, Guindy, Chennai — 600 032

POSSESSION NOTICE

[ (APPENDIX IV) [Under Rule 8(1)]

WHEREAS the undersioned being the Authorised Officer of M/s, Chelamandalam Investment And Finance Company Limited, underthe
Securitisation and Raconstruction of Financial Assets ard Erforcement of Security Interest Act, 2002 (54 of 2002), ard inexercise of the
powers conferred Linder Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated
mentioned below under Section 13(2) of the saidAct calling uponyou beingthe borrowers (names and addresses menti ened below) to repay
the amourt mentioned inthe said notice and interest thereonwithin€0 days fromthe date of receipt of the said notice. The borrowers mentioned
herin below havingfailed to repay the amount, notice is hereby giventothe borrowars mentioned herein below andto the public ingeneral that
the undersignad has taken possession of the property descnbed hersin below insxercise of powars conferred on me under sub-section (4) of
Section13of theAct readwith Rule 8 of the Sscurity Interest (Enforcement) Rules, 2002, The borrowers mentioned hers in above in partizular
and the publiz in general are hereby cautioned rotto deal with said property and any dealings with the property will be subject to the charge of
M's. Chelamandalam [nvestment And Finance Company Limited for an amount as mentioned hersin under and interst thereon. The
borrower's attertionis imited to provisizns of sub-section (3 of Section 13of theAct, inrspectoftime available, to redeemthe secured assets.

Name and Address of the Date of s

:l{;l Borrowers & Loan &'t no. Demand | O/S AMT ﬁﬁ:ﬁﬂ?g&g:&eﬂ Pt?sa;:sggan

Notice

1. | Loan Account Nos, HLOSKRM00003 709 Rs 2043155, | Open Phtof an extent 561.00 Sqyds a2
SRIDHAR REDDY MANDHATI 0 {Rupsss | OR 488.99 S Mis in Sy No.1174:CH1 S
MANDATI SARITHA S | Twenty Lakhs |Situated at Mallamddypalli HO. Korkal =
Bothare Rio. atHNO- 351/ MALLAREDDY PALLY.| 5 Forty Thiee |village of Veenavanka mandal of 3|
VEENAVAKA MANDAL KARIMNAGAR| & |Thousand One|Karimnagar dist, withinthe limis of G.P. £
TELANGANA, NEAR MALLAREDDY TO CHALLURU Hundred Fifty | Mallareddy pally, urder the Jurisdiction 2
ROAD, Huzurabad, TELANGANA - 505502 Sie Onbyi] 88 | pooiciration Dist. Karimnagar, Sub- 2
Also at SURVEY NOA174ICH ! H.NO-3-601 on r?dzim'?a?" Reaistrar  Huzurabad, with the 8
MALLAREDDYPALL! LOCALITY RESIDENTIAL Arnorest \ioloving boundaes as per technical| &
BUILDING MALLAREDDY PALLI WILLAGE " | reportPLOT BOUNDARIES East: Piot
VEENAVANKA MANDAL KARIMNAGAR DISTRICT of Mandati Laxma Reddy, "West House
505502 TELANGANA STATE NEAR HANUMAN of Arsham BhooshankarNorth House
TEMPLE HUZURABAD 55502 of vendor and proposed Road, South:

Landof Kanakam Mallaiah.

Date:22-10-2026
Place: Karimnagar

AUTHORIZED OFFICER
CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

ASSET RECOVERY MANAGEMENT BRANCH HYDERABAD (DP CODE: 2752),
MCH No 10-3-163 & 10-3-163/A, Ground Floor, Circle Office Building,
Beside Rail Nilayam, Secunderabad - 500 026
PH : 040-27725250, 27725259, E MAIL: cb2752@canarabank.com

Dt:22.10.2026

dorel d Canara Bank ¢

P ramniz Syndicate

Ref: 2752/ARMB/SN/D Murali Krishnaf2026-27/01
SALE NOTICE

E-Auction Sale Notice for Sale of Immovable Properties under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read
with provision to Rule 8 {6} & 9 (1} of the Security Interest {(Enforcement} Rules, 2002.

Date & Time of Auction : 27-11-2026, 11:30 A.M. to 12:30 P.M.
(With unlimited extension of 95 minutes duration each till the conclusion of the sale)
Earnest Money Deposit shall be deposited on or before 26-11-2026 at 5:00 pm.

The property can be inspected on 25-11-2026 between 10:00 A.M. and 4:00 P.M.

Notice is hereby given to the public in general and in particular to the Borrower {3) and Guarantor {s) that the
below described immovable property mortgagedicharged to the Secured Creditor, the constructive/physical
possession of which has beentaken by the Authorized Officer of Canara Bank, Asset Recovery Management
Branch Hyderabad (2752), Secured Creditor, will be sold on “As is where is”, "As is what is”, and "Whatever
there is” condition on 27-11-2026 for recovery of Rs. 63,53,511.39/- (Rupees Sixty Three Lakh Fifty Three
Thousand Five Hundred Eleven and Paise Thirty Nine Only) balance as on dated 22-10-2026 plus interest,
Bank charges, and costs there on, due to the Asset Recovery Management Hyderabad Branch (2752) of
Canara Bank from Mr. Dodda Murali Krishna, Sfo. Dodda Narasimha Rao (Applicant - | & Mortgagor), Plot
No 902, 803, Flat No.401, Rolling Stone Apartments, Matrusree Nagar, Mear DAV Public School, Miyapur,
Hyderabad - 500049, Also Resides at: (i) H. No. 1-27, Near Water Tank, Vatsavai Mandalam, Kakaravai,
Krishna District Andhra Pradesh — 521402 (i) Plot No 44, Survey No. 160 Part, Block Mo. 02, "VISHWAMBHAR
SPARKLE" Situated at Silpa Avenue, Hydernagar Village, Kukatpally Mandal, GHMC Kukatpally Circle, Medchal-
Walkajgiri District, Hyderabad, Telangana — 500072, Mr. Dodda Ranga Rao, Sfo. Dodda Narasimha Rao
(Applicant - 11}, Plot No 44, Survey MNo.160 Part, Block Mo.02, "Vishwambhar Sparkle” Situated at Silpa Avenue,
Hydernagar Village, Kukatpally Mandal, GHMC Kukatpally Circle, Medchal-Malkajgiri District, Hyderabad,
Telangana State -500072. Also resides at: (i) Flat No. 17017, Block 2, SMR Vinay Fountain Head, Miyapur,
Near Calvary Temple, Kukatpally Hyderabad, Telangana - 500049, (i) H. No. 1-27, Near Water Tank, Vatsavai
Mandalam, Kakaravai, Krishna District Andhra Pradesh — 521402, Mrs. Dodda Lakshmi Sruthi, Wfo Dodda
Ranga Rao (Applicant-lll & Partner of Corporate Guarantor - Mfs. Universal Building Solutions), Plot No
44, Survey No. 180 Part, Block No. 02, "VISHWAMBHAR SPARKLE" Situated at Silpa Avenue, Hydernagar
Village, Kukatpally Mandal, GHMC Kukatpally Circle, Medchal-Malkajgiri District, Hyderabad, Telangana — 500072
Also resides at: (i) Flat No 1701, Block 2, SMR Vinay Fountain Head, Miyapur, Near Calvary Temple,
Kukatpally Hyderabad 500049, (i) H. No. 1-27, Near Water Tank, Vatsavai Mandalam, Kakaravai, Krishna
District Andhra Pradesh - 521402, Mfs. Universal Building Solutions, Rep. by its Partners: 1. Mrs. Dodda
Lakshmi Sruthi, 2. Mrs. Yerra Geetha Madhuri alias Mrs. Geetha Madhuri Chapalamadugu, Plot No 1034,
Lahari Estate Pragathi Nagar, Kukatpally, Medchal-Malkajgiri District, Hyderabad Telangana State - 500072
Mrs. Yerra Geetha Madhuri alias Mrs. Geetha Madhuri Chapalamadugu, (Partner of Corporate Guarantor
- Mfs. Universal Building Solutions), Wfo. Naresh, H. No. 3-31, Kothuru, Main Road, Vemsoor Mandal,
Khammam Dist. Telangana — 507164, Mrs.Dodda Hemalatha, Wfo. Murali Krishna (Individual Guarantor),
Plot No. 502, 903 Flat No 407, Rolling Stone Apartments, Matrusree Nagar, Near DAY Public School, Miyapur,
Hyderabad — 500049, Also Resides at: H. Mo. 1-27, Near Water Tank, Vatsavai Mandalam, Kakaravai, Krishna
District Andhra Pradesh - 521402

DETAILS AND FULL DESCRIPTION OF THE IMMOVABLE PROPERTY
Allthat part and parcel of Stilt-2 upper floors residential house admeasuring 3942 Sq. ftin each floor constructed
onthe plotno 44, admeasuring 212.01 5q. Yards or equivalent to 177.24 Sq. Mirs.in "VISHWAMBHAR SPARKLE"
approved by HUDA, vide pemission no 8274/MP2/H/02 dated 09.07.2003 and also revised lay out no 8274/
MP2/H/02 dated 23.08.2006 in survey No. 160 part, covered in Block No.02, situated at Silpa Avenue, Hydernagar
village, Kukatpally mandal, GHMC Kukatpally circle, Medchal-Malkajgiri District, Hyderabad Telangana State
bounded by: NORTH: Plot No. 4, SOUTH: Plot No. 5, EAST: Neighbours Land, WEST: 40'-0" Wide Road.
Sale Deed No. 5726/2019, Dt.12-07-2019 SRO Kukatpally. MODTD Doc No. 8791/2022 Dated 26-10-2022,
SRO Kukatpally, Security Interest ID: 400066031490, Asset ID: 200066986037,
Name of title holder: Mr.Dodda Murali Krishna Sfo Dodda Narasimha Rao.

RESERVE PRICE Rs. 3,80,64,000- Bid Multiplies: 2,00,000-

EMD Rs. 38,06,400;-

Ref: 2752/ARMB/SN/B L J/2026-27/02 Du: 22-10-2026
Notice is hereby given to the public in general and in particular to the Borrower {3) and Guarantor {s) that the
below described immovable property mortgagedicharged to the Secured Creditor, the constructive/physical
possession of which has been taken by the M G Road Secunderabad-1 Branch (0616) subsequently
transferred to Asset Recovery Management Branch Hyderabad (2752), Canara Bank Secured Creditor for
recovery follow-up, will be sold on “As is where is", "As is what is", and "Whatever there is" condition on
27-11-2026 for recovery of Rs. 4,41,96,178.02/- (Rupees Four Crore Forty One Lakh Ninety Six Thousand
One Hundred Seventy Eight and Paise Two Only) as on dated 21-10-2026 plus interest and Bank charges,
costs there on, due to the Asset Recovery Management Hyderabad Branch (2752) of Canara Bank from
M's Sri Bhagyalaxmi Jewellers (Borrower), 7-2-640 1st floor, RP Road, Secunderabad, Hyderabad-500003.
Telangana. Smt. Durga Agrawal {(Proprietor), Wio. Sri Kunal Gupta, 21-2-579, Urdu Shareef, Patel Market
Charminar, Hyderabad-500002.

DETAILS AND FULL DESCRIPTION OF THE IMMOVABLE PROPERTY
All that the part and parcel of House bearing Mo.1-14, {Consisting of Ground Floor and First Floor) on the Plot
No.2, in Survey Mo. 134, admeasuring 664 square yards with a plinth area of 2500 Square feet i.e {1250 Square
feet in Ground floor and 1250 Square feet in first floor) situated at Boduppal village and GP., Ghatkesar Mandal,
Ranga Reddy District, {Now Medchal-Malkajgiri District), Telangana State and bounded by: Morth: H. No. 1-15/
1/4 of B Narsingh Rao, South : H. No. 1-13 of B Anjaiah and Others, East: 18 wide Road, West : Gowvt School
MODTD Doc Mo: 1733/2015, Dated 23-02.2015, SRO Uppal.
Sale Deed No: 1551/2015 Dated 16-02-2015, SRO Uppal. CERSAI Asset ID: 200009596050,
Name of title holder: Smt. Durga Agrawal, W/fo. Sri Kunal Gupta

RESERVE PRICE Rs. 4,23,00,000~ EMD Rs. 42,30,000- Bid Multiplies: 2,00,000-

*No Known Encumbrances to the Knowledge of the Bank. However, the intending bidders should make
their own independent inquiries [ due diligence regarding the encumbrances, title of property put on
auction and claims frights [ dues affecting the property, prior to submitting their bid.

For further details Mr ¥ Sandeep Kumar (Name of Nodal Officer & its team ARM Branch Hyderabad. Ph.
No: 040-27725283/260 may be contacted during office hours on any working day. The service provider
Baanknet (M's PSB Alliance Pvt. Ltd) (Contact No. 7046612345 [ 6354910172 [ 8201220220 { 9852219848/
8160205051. Email: support. BAANKNET@psballiance.com. Mode of Auction: Online Electronic Bidding.
Details of Auction Service Provider: Mfs. PSB Alliance Pvt.Ltd (baanknet) Contact Numbers :8201220220,
E-mail: support.baanknet@psballiance.com, Website:https:/fbaanknet.com

Date: 22-10-2026, Place: Hyderabad. Sdf- Authorised Officer, CANARA BANK
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